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आदशे / O R D E R 

 
PER JAGADISH, A.M : 

Aforesaid appeal filed by assessee for Assessment Year (AY) 

2017-18 arises out of the order of Learned Commissioner of Income 

Tax, National Faceless Appeal Centre (NFAC), Delhi [hereinafter 

“CIT(A)”] dated 30.01.2024 in the matter of assessment framed by Ld. 

Assessing Officer [AO] u/s. 143(3) of the Income Tax Act, 1961 

(hereinafter “the Act”) on 17.12.2019.     
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2. The only ground of appeal in assessee’s appeal is against the 

addition of agriculture income of Rs. 18,38,335/- shown in the return of 

income as income from other sources by the AO/CIT(A).   

 

3. The A.O has made the addition of agriculture income of 

Rs.18,33,335/- shown in the return of income as unexplained money 

u/s 69A of the Act, on the ground that the assessee has failed to 

furnish details like patta, chitta, adangal, VAO certificate, proof for sale 

of agricultural produce, details of expenses claimed etc. in support of 

agriculture income.  The Ld. CIT(A) has confirmed the addition noting  

that the assessee could not produce the evidences of agriculture 

income even before the Ld. CIT(A). However, the Ld.CIT(A) held the 

addition of Rs. 18,38,335/- as income from other sources.   

 

4. The Ld. A.R has argued that it has been showing agriculture 

income in the return of income from A.Y 2011-12 to 2017-18 as under:  

Assessment Year  Agricultural income 
2011-12 Rs. 1,00,000/- 
2012-13 Rs. 1,00,000/- 
2013-14 Rs. 12,00,000/- 
2014-15 Rs. 15,00,000/- 

2015-16 Rs. 25,38,953/- 
2016-17 Rs. 22,75,455/- 
2017-18 Rs. 18,38,335/- 
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5. The Ld. A.R has submitted that the agriculture income shown by 

assesse has been shown in preceding years have been accepted, 

therefore there is no reason not to accept agriculture income this year. 

 

6. The Ld. Departmental Representative relied on the orders of the 

authorities below.   

 
7. We have heard the rival contentions, and perused the materials 

available on record. The  Ld. CIT(A) has upheld the agriculture income 

shown in the return of income as income from other sources only on 

the ground that the documents such as patta, chitta, adangal, VAO 

certificate, proof for sale of agricultural produce, details of expenses 

claimed etc. were not produced either before the AO or before the Ld 

CIT(A). We agree with the arguments of Ld. DR that it was the 

responsibility of the assessee to produce the documentary evidence 

before the authorities to substantiate the claim of agriculture income . 

However it is evident that  assessee has been showing agriculture 

income  since 2011-12 and in the preceding year itself agriculture 

income shown is Rs 22,75,455/ .  Therefore, the Ld. AO/CIT(A) was 

not justified to hold entire agriculture income shown as income from 

other sources without bringing any contrary material to this effect.  

Considering the facts of the matrix, we set aside the order of Ld.  
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CIT(A) and remand the matter back to the file of A.O for fresh 

assessment. The assessee is also to co-operate and submit 

documents in support  of the claim .  

 
8. In the result, the appeal filed by the assessee is allowed for 

statistical purposes.  

 
 

Order pronounced on 19th June, 2024. 

              

 

                               Sd/-                                                           Sd/- 

(यस यस िव�ने� रिव) 
(SS Viswanethra Ravi) 
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